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Import of Newsprint 

r Shrl P. C. Borooah: 
Shri Yashpal Slngll: 

I Shri Kapur Singh: 
01206'1 Shri Onkar Lal Berwa: 

Shri Hukam Chand 
I Kachhavalya: 
l Shrimati Johraben Chavda: 

Will the Minister of Infonnatioll aad 
Broadcasting be pleased to state: 

(a) whether his Ministry has been 
sl1ccessful in secllring some more 
foreign exchange for newsprint so as 
to be able to avoid further cuts in the 

-imports of newsprint quotas during 
1964-65 as announced earlier; 

(b) if so, how much additional 
foreign exchange has been secured for 
tha purpose; and 

(c) which section of the press was 
likely to be affected by the cuts an-
nounced earlier? 

The Minister of ParliameJltary 
Affairs (Shri Satya Narayan Sinha): 
(a) and (b). Efforts are being made 
to maintain the level of licensing as 
during the year, 1963-64 and most of 
the cuts announced on 2nd April 1964, 
are likely to be removed. 

(c) Newspapers and periodicals 
whose annual entitlement of standard 
newsprint was more than 500 metric 
tonnes per annum and users of glazed 
newsprint; with annual entitlement of 
more than 25 metric tonnes are affect-
ed by thE' cuts announced in the Pub-
lic Notice dated the 2nd April, 1964. 

Atrocities Committed on Womea In 
East Pakistan 

·1207. Shri D. C. Sharma: 'Vill the 
Prime MInister be pleased to state: 

(a) whether the All India om ~ 

Food Council has demanded that the 
Union Government bring the atrocities 
committed on women in East Pakistan 
to the n'ltice of the United Nations 
through a delegation consisting of 
women ~ s which may also visit 
other cO'mtries to seek support of 
women'rganisations; and 

(b) if so, the reaction of the Gov-
Ernment of India thereto? 

The Minister of State In the MlnistIT 
of External Affairs (-8hrimatl LaksbmJ, 
l\lenon): (a) and (b). It is understood 
that the President of the All-India 
Women's Food Council feels that a 
deputation of women leaders should 
bring to the notice of the United 
Nations the atrocities committed OD 
women in East Pakistan. She has not, 
however, approached the Government 
of India in this matter. 

Indian Embassy in Vienna 

·1208. 8hri Indrajlt Gupta: Will the-
Prime Minister 'be pleased to state: 

(a) whether it is a fact that the 
Indian Embassy at Vienna had been 
without an Ambassador for several 
months until very recently; 

(b) whether it is also a fact that 
some other important posts in the-
Embassy were alst> lying m ~ 

and 

(c) if so, the reasons therefor? 

The Minister of State in the Ministry 
of External Affairs (Shrimati Lakshmi 
Mellon): (a) and (c). Yes, ther,; has· 
been some delay but this is partly due 
to the fact that it takes some time to 
complete obligatory protocol formali-
ties. Our fOl'Iller Ambassador in 
Vienna, Shri A. S. Lall, handed over 
charge on the 1st August, 1963 and the 
announcement of Shri P. N. Haksar as 
our new Ambassador at Vienna was 
made on 27th November, 1963 as soon 
as the formalities were completed. He-
has already reached Vienna. 

(b) No. 

NationalisatiOil of Land In Zanzibar 

rShri P. C. Borooah: 
I Shri Prakash Vir ShaStri: 

.1209. ~ Shri Jashvant Mehta: 
I Shri Ram Harkh Yadav: 
L Shri Murli Manohar: 

Will the Prime Minister be pleased· 
to state: 

(a) whether the Zanzibar Govern-
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ment have decilied to nationalise land 
in that country; 

(b) if so, how far the land belong-
ing to tlhe Indians is to be involved in 
this move; and 

(C) the number of those Indians who 
have already left Zanzibar and the 
steps being taken to settle the accounts 
relating to acquisition of their property 
by Zanzibar Government and to repa-
triate rest of their assets? 

The Deputy Mialster iJl tbe Ministry 
of External AJfalrs (8hri Dinesb 
Singh): (a) The Government of 
Zanzibar have on the 17tlh March, 1964 
promulgated a decree providing for 
the confiscation of property where it 
appears to the President that such 
acquisition is in the national interest 
and that the acquisition of such pro-
perty without payment of compensa-
tion would not cause undue hardship 
to the owner. 

(b) and (c). No reports have so far 
been received as to the effect of this 
decree in actual application. We 
understand that about 1300 persons of 
Indian origin would have left Zanzi-
bar by the end of April, HIM. 

Merger of National Cadet Corps with 
N.C.C. Rifies 

'1210 f 8hri D. C. 8harma: 
'l... Sbri Onkar Lal Berwa: 

Will the Minister of Defence be 
pleal!ed to state: 

(a) whether the National Cadet 
Corps and the N.C.C. Rifles have been 
or are being merged; and 

(b) if so, the reasons therefor? 

The Minister of Defence (8bri Y. B. 
Chavan): (a) Merger of the existing 
N.C.C. Senior Division, Infantry Units 
and N.C.C. (Rifles) Battalions (Boys) 

and Girls Units and their re-organi-
.ation on a uniform pattern, was 
sanctioned on the 2nd April, 19M. 

(b) The Scheme was sanctioned in 
response to persistent request from 
educational authorities and State Gov-
ernments for raising the standard of 
N.C.C. (Rifles) and to remove dispari-
ties between the existing N.C.C. Senior 
Division and the N.C.C. (Rifles) in the 
matter of training of cadets and pay 
and allowances of RC.C. Officers. Need 
for economy in the matter of provision 
of equipment, instructional staff and 
also for improvement of Command 
and Control of Units was kept in view 
while preparing the Reorganisation 
Scheme. 
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